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OA NO. 871/89 
QA No. 872/89 
OA NO. 873/89 
OA NO. 87 4/89 

l. Of.\ 871/89 

Ashok Chauhan 

2 ~ .. OA 872/89 

Kul Bhushan 

3. OA 873/89 

Vasudev Chhabhani 

4. OA 874/89 

Charan Singh 
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HON' BLWt MH. .JUSTICE D .. L JVlEHTA, VICE CHAIRMAN· 
HON'BIE. MR .B .B .Ml1JiiUAN$1'ADMINISTRATIVE MfMBER.' 

->H>!·-K'* 
P2R HON I BLl:. MR.!:3 .B .Mi\hi\JAN : ---- ...._. ___ __ 

The ab0ve applications involve common 

questions of fact thus being disposed of by this 

c0mmon orQ.er. 

,}_- The applica~re working again.st Class IV 

pos~ under the respondents• Vi de not if ic'ation dated 

29.4.87 Annexure-A/3 they, alongwith others, were 

hel1il eligible for appearin;:i in the test for promotion 

to the post of Typist. They qualified the v.rritten 
i 

test vide order Annexure-A/4 and were s ~bsequently 
' 

asked to appear in the typing ·test~ Theieafter vide 

order dated 24.9 .87 /-\nnexure-A/5, they \~112re promoted 

as Typist on ad hoc basis with the stipulation that 

' on the a vai1abili t y of regularly selected candidates 

they will be reverted to the Gritinal p.0st. The res_;lt 
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of the test was n©t declared. However, subsequently 

another notification was issued for holding a sele-

ction test fGr the post of Typist on 5.1.89 Annexure­

A/ 6. The applica nt.s submitted r(~ presentations against 

holding of fresh selection test. Thex·eafter, the 1·esult 

of typing test held on 15.6.1987 was declared on 

12.10.89 vide Annexure-A/l, and all the applicants were 

found unsuitable. Applicants filed the O.'A~s 

apprehending the revers ion en the bas is of test.': 

They have since continued on the p0st of 'Typist in 

view of the stay order issued by the Tribunal. 

·1 , We have heard the counse 1 fort he parti2s. 
,. I. 

We have also perused ·che record of the typing test 

held on 15 •06.187 produeed by the counsel fort he 

re$ pendents. As per the record of typing test, none 

0f the applicants had qualified. Since ·i:.he applicants 

have not qualified the ty-ping te:::;t, they- were not 

entitled to hold the selection post oi Typist as held 

by Full Bench 0f the Tribunal in Jetanand case reported 

in 1989 (2) SLJ (CAT) 6'!7. However, as htild in that 

judgment itself by the Full Bench of the Tribunal, the 

applicants \!\ho have been working on ad hoc basis as 

Typist since 24.9.87, are not to be reverted and have 

tore allovved at least 3 opportunities, inclucling the 

opportunity already availed of. It has s·1bsequently 

also been held by the Full Bench in ::>uresh Chand 

Gautam Vs U.O.I. (Full Bench Jutlgments Vol.II, p.487) 

that Railway se:cvant who is allowed to officiate in 

higher post on temporary basis need not always be 

allewed at least 3 opportunities as per Jetanand case 

and that he can be reverted if necesiated by Administ­

rative reasons such as appointment of regularly selected 

qualified canclidates. 
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-3itn view of the above discussions, we allow 

the applications to the extent that the applicants 

shall not be -reverted from the post of Typ;ist which 

they are holding on ad hoc basis except by: following 

the procedure under Disciplinary and Appeal Rules ©X:­

unless they fail to qualify in 3 opportunities in the 

selection test, including of!)portunity alre'ady availed 

of 1 or unless the reversion is nececiated ~or giving 

appointment to regularly selected qualified candidates 

from promotion quota.· 

The parties to bear 
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(B. B .. MAHAJAN} 

Member (Admn. ) 
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own costs. '.f)J; 
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Vice·Chairman 
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